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U.S. Reque t for Permi ion to Reopen 
Cultur I Central Ccntre in India 

495. SHRI HARISl:l RAWAT: Will 
the Minister of EXT RNAL A FAIRS b 
pleased to state: 

(a) whether U~ Government has SOUg~t 
permis ion for r op ning ultural centre 1fl 
Lucknow and other cities; and 

(b) if so, the decision taken in this 
r gard 7 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): (a) 
No, Sit. 

(b) Does not arise. 

Excbange of Fire between B~rde ' 
ecurity Force and Pak SoldIers 

496. SHRI VISH U MODJ : Will 
the Minister of HOM AFFAIRS be pleased 
to state: 

\ 

(a) whether Government's attent~on has 
been drawn to press reports regardmg the 
incidents f x hange of fir between the 
Indian Border Securiey Force and Pale 
S ldiers on Iod.)-Pak border; 

(b) if so, the action taken by Govern-
ment in this reLlard; 

(c) whether these incident are taking 
pJa e repeatedly despite drawing the 
attention f paki lan G vernm nt towards 
the arne; and 

(d) if so, overnment's reaction in this 
regard? 

THE MINIST R OF STATE IN THE 
D PA 1M NT OF INTE N L S CU. 
R TY (SHRl ARUN N HRU): (a) to d). 
Th re hav b n no exchange of fire bet. 
ween th Bord r Security Force and Pak 
oldi rs on , th Rajasthan ujarat 3nd 

Punjab b rdefs. H w ver, lh r ha e b n 
xchang f fire betw en BS and ak 
oldier in J & b rder. The overnment 

k p an tant v atch n all developm nt. 
and ev ntualitie impinging on ur internal 

curity and La es p ropri le m a ures 
rom lim t, tim • 

[English] 
Joint Inspection of Nuclear In tallation 

By India and Pak 

497. PRO. MADHU DANDAVAT 
R. B. L. SHAlL 5H: 

Will the Minj t r of EXT RNAL 
AFFAIRS be plea ed to state: 

(a) wheth r during the rec_nt talks 
between the Prime Mini ster and president 
of Pakislan, a suggestio'n ' merged regarding 
joint inspccti n of nuclear in tallations in 
b th the untries including nuclear 
capabilities; and 

(b) if so what wa Government's 
response to this suggestion ? 

THE MINIST R OF XT RNAL 
A FAIRS (SHRJ B. R. BHAGAT): (a) 
and (b). The proposal for mutual inspec-
ti n f nucJear installation i~ neither 
practica l nor workable. 

Representation of Scheduled Caste and 
cheduled Tribe in Central ervices 

498 , SHRI k. KUNJAMBU: Will 
the PRIM MINTST R be pleased to 
tate: 

(a) the percentage of representation of 
Scheduled Caste and Scheduled Tribe", 
separately in Class J, Ja ss II, Class III 
and Class IV ervices at the Centre' 

(b) whether iL is a facl that their 
repre entation in higher clas e of Central 
Services has not improved much; and 

(c) if so, the main rea on thereof and 
the remedial steps being taken in this 
regard? 

THE DEPUTY MIN : TER IN THE 
MINISTRY OF P RSO NAND 
TRAINING, I D MINISTRA IV E-
FORMS AND PUBLIC GRI VANC S 
AND P NSION tSHRI P. CHIDAMB _ 
RAM) : (a) A Statement 1 indicating the 
representation f Sch duled Caste and 
Sch duled Tribes a on 1.1.84 i given 
below. 

(b) There ha be n a con iderablc jn-
crea e in the numb r of per on b longing 
to SC/ST mploycd in th various ervices/ 



,A9 W"tten Answers KARTIKA ~9, 907 (SAKA) 
. . 

Written Answ r$ 90 

posts under the Government of India. The 
comparitivefigur s for 1965 (as on 1.1.65) 
and 1984 (as on 1.1. 84) are given in state-
ment II given below. 

(c) The main reason for shortfall in 
representation of SC/ST is due to the fact 
that Sc/ST candidates are not available in 
required numbers for being appointed 
against the vacancies in VLl rious groupsl 
grades reserved for them - Some of the 
other reasons are as follows: 

(i) percentage of reservation for 
SC/ST has been increas,ed from 
12!% and Sic. to 15% and 71% 
respectively from 1970; 

(ii) reservation in promotion by senio-
rity subject:, to fitness h as been 
introduced only in 1972; 

(iii) reservation in promotion by se.lec-
tion is limited to the lcwest rung 
of Group A and that too was 
introduced as in 1974 ; and 

(iv) scientific and technical posts 
requited for conducting research 
or for organising, guiding a.nd 
djrecting research upto the lowest 
rung of Group A have been 
brought. within the purview of 
reservation orders only in 1975 . 

As for the remedial measures for 
improving the representation for Se/ST, 
various conce sions in age, fcc, travelling 
allowance, standard of suitability, relaxtion 
m expenence qualification in dir ct 
recruitment, and separate interview of 
candidates belonging to these communities 
have been prescribed. In case of non. 
avajlabi1ity of Schedu1ed Castes and 
Scheduled Tribes candidate, the principles 
of carry-f rward of reservation and 
exchange of vacancies have been provided, 
as per relevant jnstructions, thereby pro-
tecting the rights of Scheduled Castes and 
Schedul,ed Tribes candidates. Reserved 
vacancie are also given wide publicity 
through Newspaper, All India Radio .. 
Voluntary Associ.:.tions of SCs and STs 
and Dir etors of SCs and STs Welfare in 
States and UTs. In some ca es, Special 
Limited Departmental xaminations con-
fin d to SCs and STs candidates are also 
held. Examination centres have a]so been 
set up in areas having concentration of 
Scheduled Tribes population. oaching 
Centres have also been started to prepare 
SCs and STs candidates for various competi. 
tive examinations. It is expected that with 
all these measures, the representation of 
SCs and STs will further improve so as to 
come up to thc desired 1 evel. 

Statement 1 

Stotement Showing the R epresentation of Schedu led Castes and Scheduled 
7rib es in Government Services as on 1-1- 1984 

Groupl Total number Schedul d Percentage Schedul..,d 
Cluss of employees Castes Tribes 

A 55,229 3,825 6.P2 943 

B 66,607 6,742 10.12 1,196 

C 19,89,013 2,78,133 13.98 15,353 

D 11,91,266 2,40 596 20.20 71,895 

(Excluding 
sweepers) 

otal 33,Ol,115 5,29.295 16.03 1,49,3 7 

P rc nt-
age 

1.71 

1.80 

3.79 

6.04 

4.52 
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tatement II 

Stat ment Showing the Progressive represen-
tation of Scheduled C2stes and Seheduled 

Tribes in Central Government Services 
during the Period of 1965 and 1984 

cbeduled Castes 

Group 1.1.1965 1.1.1984 

A 318 3,825 

B 864 6,142 

C 96,114 2,78,133 

D 2,01,073 2,40,596 

cbeduled Tribes 

Group 1.1.1965 1.1.1984 

A 52 643 

B 103 1,196 

C 12',390 75,353 

D 38,444 71,895 
- ~--

Atomic Powcr Plant during evcnth 
Plan 

499. SHR V. S. VlJAYARAGHAVAN : 
Will the PRIME MINIST R be pleased to 
state : 

(a) whether any final deci'iion has been 
taken with regard to the number of atomic 
power plant to be ct up in the Country 
in the Seventh Plan ; 

(b) whether Government of Kerala 
have requested that an atomic power plant 
b set up in that State; and 

(c) if 
thereto 1 

the rea tion of Government 

T M NISTER OF STAT IN TH 
MINI TR F SCI NC AND T CHNO-
LOGY AN iN TH DEPARTM NTS 
o 0 D V LOPM NT, AT M C 

N ROY, LECTRONICS AND SPAC 
SHRI SH VRAJ V. PAT L): (a No,8ir. 

(b) , Sir. 

(c) Sit Selection Committee ,has exa-
mined iteC\ in the Southern Electiricity 
Region of which J;<eraJa is a con tituent 
state. The report of the committee is 
under con ideration of Govemll1ent. 

Compulsory Retirement of Employees 
of Doubtful Integrity 

500. PROF. P. J. KURI N : Will 
the PR (ME MINIST ER be pleas.ed to 
state : 

(a) whether Government employees of 
doubtful integrity are being retired compul-
sorily. 

(b) if so, the total number of employees 
retired compulsorily during the year under 
the special drive ; 

() whether any new machinery has 
been devi ed t identify persons of doubtful 
inh;;grity ; 

(d) if so the details th~reof ; and 

(e) the step taken to check the 
possible misuse of the power to retire 
employees compulsorily? 

THE D PUTY MINISTER IN TH 
M1NISTR Y 0 P RSONN L AND TRAIN-
ING, ADMIN1STRATIV REFORMS 
AND PUBLIC GRIEVANCES AND 
PENSION (SHRI P. CHIDAMBARAM) : 
(a) and (b). With a view to weeding out 
those whos~ integrity is doubtful as also 
those who h:lVe become ineffectiv"" the 
cases of Central government ..,mployees are 
reviewed under the Service Rules for 
retention or otherwise in service after 
attaining the age of 50/55 years or after 
rendering 30 Y ar' service. This is a 
regular and continuing process and orders 
arc passed in th public interest. As appro-
priate authoritie in re pective Ministries/ 
Departments are competent to take a 
decision for retention or otherwise in 'er-
vice of government employe s working in 
or UDQer them, informatioIL about the num-
ber of employees who have been re~red 
pre-maturely on grounds of doubtful inte-
grity during th year is not centrally 
available in thi MinistrY. 

(c) and (d). No machinery ha been 
devised to identify government rv n~ of 
doubtful int arity. However, cit ria nd 




